
respondents. 

2. 	The applicant submits that she is a widow of late Sri 

P.S. Ramkoti, who worked as Inspector in Central Exci 

Oepartnent and expired on 18-11-1974. After the death of 	
Ii 

her husband the applicant was sanctioned family pension of 

Rs.200/- p.m. from 18-11-1974 to 16-11-1981. Thereafter 

the applicant was given pension at Rs.100/- p.m. from 19-11-81 

IN THE CENTRAL ADNINISTRATIVE TRIBUNAL 	IWO 	AD BENCH 

AT KYDERABAD 

QA.1117/93 	 date of decision 	13-9-1993 

Between. 

Smt. Mahalakshmi Ramakoti 	Applicant 

and 

The Secretary4Qcv4" 
Ministry of Finance 
Dept. of Revenue 
Central Excise 
New Delhi 

The Collector 
Central Excise 

1Gb sheer bag h 
]Ryderabad 	 Respondents 

Counsel for the applicant 	K.S.R. Anjaneyulu, Advocate 

Counsel for the respondents 	N.V. Ramana, Addl. 5C for 
Central Government 

C OR AN 

HON. MR. JUSTICE V. NEELADRI RhO, VICE CHAIRMAN 

HON. MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION) 

Judgement 

(As per Hon. Mr. P.T. Thiruvengadam, Member (Admn. ) 

Heard Sri K.S.R. Anjaneyulu, learned counsel for the 

applicant and Sri N.V. Raman, 1erned counsel for the 

H •'•• 	

'I-. 	
•••'t 	

4., ..,' 	 4 	 H 



I. 
2 

to 31-12-1985. From 1-1-1986 the pension has been 

revised to Rs.375/- p.m. which isitminimum pension. 

The applicant was given appointment as Inspector on 

compassionate grounds on 6-5-1975. Thereafter, she was 

promoted as Superintendent on 23-10-1991. The applicant 

submits that she was not paid DA on family pension from 

the time she was employd as Inspector on compassionate 

grounds. 

This GA haAbeen riled for direction to pay the 

applicant DA from the date she was employed, based on the 

orders in OA.801/91 dated 31-1-1992 on the file of Pladras 

Bench and in OA.1132/92, OA.1133/92 and OA.1134/92 dated 

25-1-1993 on the rile of Ernakulam Bench. 

We find no reasons to differ from the orders of the 

Nadras and Erriakulam Benches and we fully agree with the 

reasonings. 

As per practice followed by this Bench, monetary 

relief in such cases will be limited to one year prior to 

the date of filing of the DA. As this GA was riled on 

7-9-1993, we direct payment of DA on the family pension 

from 1-9-1992. 

OA is ordered accordinglyat admission stage. 

No costs. 

(p.T. T hiruvengadam) 
	

( V. Neeladri Rao ) 
Nember (Admn). 	 Vice Chairman 

kPt Y ?9  i -9  itir 
To 
1. The Secretary, Ministry of Finance, 

Dept.of Revenue, central Excise,New Llhi. 	- 
The Coflector, Central Excise, Basheerbagh,Hyderabad. 

sk 
One copy to Mr.K.S.R.Anjaneyulu, Advocate, CAT.Hyd. 
One copy to Mr.N.V.Rarnana, Addl.035C.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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Dictated in the Open Court 



/ 

HI 
COMPARED TYPED BY 

pvm 

	

CHECJjj BY 	S. APpIVEj) BY 

.IN THE CFNTRAt ADMINIsTp)iIvE TRIBuNn. 
HYLERABAD BENCH AT HYDERABAD  

1 

THE HON'BLE MR.JUsflcE V.NEELAbPJ MO 
VICE CHAIRrWj 

fuND 

THE HON'BLE MR A.B.GORTHJ :MEMBER(A) 

AND 

THE HarP SLE MR T -CHANDRASEKHAR REDDY 
MEMBER(Jtj4. 

AND 

THE HON'BLE MR.P.T4TIRWEIqGAJ))J4:() 

	

Dated: 13 - 	-1993 

M.A./R.A/CA No•  

in 

O.A.No. 

T.A.No. 

Aãnitked and Interim ditections 
issue{d 

Allo4d. 

Disposed of with directios 
Damasped. 

Disrn4(ssec3 as withdrawn 
Ls4ssed for default. 
Reje'ctWOrdered 

No order as to costs. 

:1  t •  

\ f16cTt99a 

ERABJ!1 
L  

11, 

'II 




